
FIR No.68/21
PS Crime Branch
U/s 3/7 The Essential Commodities Act, 3 Epidemic 
Diseases Act and 420/188/120B/201/34 IPC
State Vs. Karan Puri & Ors.

26.04.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

District & Sessions Judge, North District, Rohini Courts, Delhi.

Pr: Ld. Substitute APP for State.
SI Mintu Singh in person

Heard. Perused.

This  is  an  application  for  release  of  seized  remdesivir

injection moved by the IO. 

It  is  stated by the IO that  the remdesivir  injections are

being prescribed by the doctors in the treatment of COVID-19

and  in  high  demand  as  a  life  saving  medicine.  It  is  further

stated  that  there  is  an  acute  shortage  of  the  remdesivir

injections in the market as well as in hospital and keeping such

an important life saving medicine for a long time is not worth. It

is  requested  by  the  IO  for  the  release  of  72  remdesivir

injections, so that same can be used in favour of the mankind.

It  is  pertinent  to  mention  here  that  the  IO  has  not

mentioned anything about the genuineness or authenticity of

the abovesaid  life  saving medicine  i.e  Remdesiver  Injection.

Moreso, IO has also not described anything about the condition



of  useability  of  the  alleged  medicine.  Means  whether  the

abovesaid medicine is safe for the medical use or is not safe at

all.

Considering  the  facts  of  the  case,  let  the  same  be

explained by the IO by filing proper reply.  In the meanwhile,

issue  notice  of  the  present  application  to  all  the  accused

persons for their appearance through VC/appearance of their

counsel  and  for  filing  of  reply  to  the  present  application,  if

any/consideration for 27.04.2021 at 2.30 PM.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/26.04.2021



FIR No.230/2017
PS Prashant Vihar (EOW)
U/s 406/420/120 B/34 IPC 
State Vs. Shashank Jain

26.04.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

District & Sessions Judge, North District, Rohini Courts, Delhi.

Pr: Ld. Substitute APP for the State
Sh. Neeraj Kumar Ld. Counsel for the applicant.
Sh. Sanjeev Rajpal, Ld. Counsel for the complainant
IO SI Bhanwar Singh in person 

This is an application for grant of bail filed on behalf of the

applicant/accused Shashank Jain.

Arguments have already been heard. No clarifications are

required. 

It  is submitted by the Ld. Counsel for the accused that

accused is in JC since 14.01.2021. It is further submitted that

accused has been falsely implicated in the present case and no

recovery has been affected from him. It is further submitted that

investigation has been completed and chargesheet has been

filed and no purpose will be served by keeping the accused in

JC. It is further submitted that the main accused Gaurav Mittal

has already been granted bail. It is further submitted that as per

the chargesheet, there is no prima facie case of cheating in the

preent case and a criminal flavour has been given to the pure



civil  dispute.  Prayer  is  made  for  the  grant  of  bail  of  the

accused/applicant. 

Ld. Substitute APP, Ld. Counsel for the complainant as

well as IO has strongly opposed the bail application and prays

for the dismissal of the same.

As per the chargesheet brief facts of the case are that

alleged company M/s Red Reality Infratech Pvt. Ltd. had taken

an area of 9607 ft.  bearing unit no. 317, C-D, 3 rd Floor, City

Centre,  Sector-10,  Rohini,  Delhi  on  lease  for  a  period  of  5

years from Smt. Heena Shorewala & Narmada Shorewala vide

lease  deed  dated  7th April  2015.  Thereafter,  the  alleged

company  through  its  venture  USP  Monastery  Market

Management,  alloted the said land on lease for five years i.e.

from  July  2015  to  June  2020  to  the   complainants/various

victims after dividing the said land into 78 small  shops for a

consideration  of  Rs.3.5  Lakhs  with  a  offer  to  refund  Rs.2.5

Lakhs after expiry of five years. Further, accused persons had

issued  a  circular  offering  the  members  to  pay  Rs.75,000/-

towards maintenance charges to get rid of monthly payment of

Rs.5,000/- till 30.06.2020 and furnished new allotment letter to

all 78 allottees. It is further alleged that in November  2016, the

mall management of City Centre Mall disconnected the power

supply  of  78  shops.  Thereafter,  shopkeepers  searched  the

accused persons, but they fled away.

The allegations against the accused/applicant are that he

along with other co-accused persons had cheated the various

victims of their hard earned money. The accused/applicant is



stated to be the kingpin of the whole conspiracy and cheating in

the present case. He was Secretary of USP Monastry Market

Management, which issued the allotment letters to 78 victims

and same was venture of accused company M/s Red Reality

Infratech Pvt. Ltd., wherein the father of the applicant/accused

is  one  of  the  Director  as  well  as  one  of  the  co-accused.

Admittedly, the quantum of the alleged cheated amount is more

than Rs.3 Crores. 

No  doubt  one  of  the  co-accused  Gaurav  Mittal  was

admitted on bail by the concerned Court of Ms. Niharika, Ld.

MM,  the  then  Ilaka  Magistrate  of  PS  Prashant  Vihar.  It  is

pertinent to mention here that at that time the investigation of

the present case was not transfered to the Economic Offence

Wing. Admittedly,  one of the another co-accused is in JC till

date.  

Perusal  of  record  reveals  that  the  anticipatory  bail

applications of the accused were rejected by Ld.Sessions Court

on  28.10.2020  and  07.11.2020.  Thereafter,  anticipatory  bail

application  of  the  accused  was  dismissed  by  Hon'ble  High

Court  vide  order  dated  17.12.2020.  Thereupon  the  accused

person has surrendered himself on 13.01.2020. Thereafter, two

bail applications of the applicant/accused were dismissed.

The allegations against the accused are very grave and

serious in nature wherein accused along with co-accused have

cheated the innocent  victim in  the guise of  investment.  It  is

pertinent  to  mention  here  that  there  are  78  victims  in  the

present case. 



Moreso,  possibility cannot  be ignored that  the accused

might influence, allure or extend threat to the victims/witness of

the present case, if  released on bail.  Hence, considering the

nature and facts of the case, no ground is made out for grant of

bail  to  the  accused  at  this  stage.  Accordingly,  the  present

application is dismissed. 

Copy of the order be given dasti as prayed for. 

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/26.04.2021



FIR No.79/2020
PS Crime Branch
U/s 419/420/471 IPC r/w section 66(D) IT Act 

26.04.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

District & Sessions Judge, North District, Rohini Courts, Delhi.

Fresh chargesheet filed. It be checked and registered.

Pr: Ld. APP for the State

Accused is stated to be in JC

Put up for consideration on 15.05.2021.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/26.04.2021



CC no. 4205/2016
Narender Kumar Vs. Sandeep Bharti

26.04.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

District & Sessions Judge, North District, Rohini Courts, Delhi.

Pr: Ld. Counsel for the applicant

Heard. Perused.

This  is  an  application  filed  on  behalf  of  convict  for

granting benefit u/s 427 Cr. PC to the convict in CC No. 4217

titled as Narender Singh Vs. Sandeep Bharti  and in CC No.

4111/2017 titled as Babli Vs. Sandeep Bharti

File be called from record room for 19.05.2021.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/26.04.2021



FIR No.02/2019
PS Alipur
U/s 387/506/120B & 34 IPC
State Vs. Arun @ Mota

26.04.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

District & Sessions Judge, North District, Rohini Courts, Delhi.

Pr: Ld. Substitute APP for the State
Sh. Suresh Rana, Ld. Counsel for the applicant.

Heard. Perused.

This is an application for grant of bail u/s 437 Cr. PC filed

on behalf of the applicant/accused Arun @ Mota.

Reply filed on behalf of the IO. Same is taken on record.

Copy supplied.

Arguments heard. Put up for clarifications, if  any/orders

on 27.04.2021.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/26.04.2021


